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+ IN THE CEWTRAL ADMIMISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD

0A No.1319/63. Dt, of Order:21-10-393,

M.Y.,Bhupal Reddy
+sesApplicant
US.

OFffice of the Post Master tenersy,
A.P.Sputhern Region, Kurnool-518 0035,

‘2. The Past'Master‘General, R.P.,
Southern Region, Kurnool-518 0GS.

3, The Supdt, of Post Cffices,
Cuddapah Bistrict.

sessnespondents

Counsel for the Applicant :  Shri Krishna Devan
Counssl for the Respondents @ Shri N.R.Devra]j,Sr.CGEC
CORAM:

THE HON'BLE SHRI JUSTICE V.NZELADRI RAO VICE-CHAIRMAN
THE MON'BLE SHRI R.RANGARAJARN ! MZMBER (A)

(Order of the Diuvn., Bench passed by Hon'ble
Justice Shri V.N.Rzo, V.C.).

This Original Application wes filed

“praying for quashing the crder dt.17-8-83 where by

ths applicant was trensferred from Cuddapah to
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Copy to:=

173

The

Directar of Pestal Services, 0/0 Post Master Gsneral,

ARP.SoutharnRegion, Kurnool=-005.
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Post Master General, A;P., Southarn Regicn, Kurnool-005
Supdt. of Post OfPices, Cuddapah Dist.

copy to Shri. Krishma Devan, advocats, CAT, Hyd.

capy tn.Sri; N.R.Devaraj, SR. CGSC, CAT, Hyd.

copy to Library, CAT, Hyd.

Spars copy.
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2. Shri N.R.Devraj, counsel for the Respondents

submig;d that the repressntation of the applicant

dt.21-8-93 against the said ordar of "transfer is pend-

-

ing for consideration,

de : As the applicant hat choosen'to make a re-

presentation agsinst the trsnsfer order and as six

- - . »

months had not expired by 18-10-93, the date on which

-

this B.A., was filed from the date of his representation,
the C.A. had to bs held as premature and accordingly
it had to be dismissed, But while dismissing this
0,:(_-2/ ,LJN.JJ‘\

0.A. a5 premature, the Respondents Reve—to—5e directed

. }__4 -
not to sct as per the impugnad erder of the transfer
order till the representation is disposed of,&Rd §n

case the applicant is aggrieved by the ultimate order}

he is free to wmove this Tribupal, if sg sduised.

4, Subject to the aboue}aféers the Original

Application ig dismissed with nc order as to costs,
cpvnx_SJ___,———féi—' xN’DJ*}Vh‘_:b

(R .RANGARA JAN) (V.NEELADRI RAD)
Member (A) Vice-Chairman

Dated:21st Uctober, 1963,
Jictated in Gpsn Lopurt.

avl/

Dy ey

cov1 Mo~ 3L




. pvm

No-drder as to costs.
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TYPED BY COMPARED BY ™ -

CHECKED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' MYLERABAD BENCH AT HYDERABAD

THE HON'BLE MR.JUSTICE V.NEELADRI RAOC
_ VICE CHAIRMAN

.c-U.\TD ’
ﬁ&wwa aJen
THE HON'BLE MR, “GORTHT. :MEMBER(A)

AN
THE HON'BLE MR.T.CHANDRASEKIAR REDDY

MEMBER( JULL)

AND
THE HON'BLE MR.P-T.TIRUVENGADAM:M(X)

Dateds 'Q’T/“/x ~1993 ,

_ORDER/JUDGMENT 3 ‘e

aq/RwﬁfVC.A No,™

) . -:'H"l".‘
l4 /g
0.A.No.,. /3 / g

N NQ. - ‘ - ( W";P“:—w--w_...____, ) )

Adm tted angd Interlm dlrectlons
-1ssaed

All%wed.

I%fg?sed of with directions

—Bimilssed,

Dismissed as withdrawn
Desmissed for default,.
‘Re iected/Ordered,

,/zsucr 1993

HYDERABAD B‘PNCH






